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|PRINCIPAL BENCH -
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“WITH

0.A. No.1286/20b2

L o
New Delhi this the F?l day of september, 2003

HON'BLE SHRI JUSTICE V.S. AGGARWAL, CHAIRMAN
HON BLE SHRI s.K.NAIK MEMBER (A)
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0.AiNO.2937/2001

1. Delhi Administration Employ@es-M\jA |
Federation (Regd) L ‘
o Through its Vice President |

Stri Chander Prakash,
37, Rashid Market,
Delhi-—%]

™~

Inder Singh vaday
S5/0 Shri Singh Ram
. M-27, Vasant Vihar,
| : Estate Office Flats,

New Delhi s+ Applicants

| ( By Shri M.M.Sudan,Advocate )
1 ’ 1
d Ve Sus- |
]
¢ 1. Govt. of NCT of Delfi
b Through Lt, Governor,Delhi
/ Ral Mlwas,Delhi
2. Secretary (Services)
Govt, of NCT of Delqi
Delhi Secretariat,

| New Delhi~2

3. Karamvir, T.A. o

4, Shril Ashok Kumar, HA : :
o 5. Shri K.C.Rana, HA :
£ 6. Shri Harvir Singh, Ha
b1 7. shri Raj Pal Singh, Ha
B 8. Shri Dalip Singh, sI
M 9, Shri Bajendra Singh, FPA
ﬁ 10, Shri Ssatya Kumar, Ha
gl 1. Shri Yogendra Singh, HA
Al V2. Shri $.C. Sharma, HA
} 13, Shri Rajindra Singh, HA ;
; M. Shri Miskr} Lal Yadav, HA 5
B 5. Shri Somvir Arya, BO(A) ‘
i 16.  Shri Rav Avtar Gupta, HA

F7. Shri Devender Kumar, PPA

18, Shiri Suresh Kumar, HA

19, Shri Amar Singh Kardam, HA(SC)
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0.A.NQ.1286/20072 '

By Shri Ajesh Luthra, Advocate for;official

Shri R.Venkatramni,Sr.counsel with Shri K.B.S.
Rajan,counsel for private

ol
o g

Shri Murali Dhar Shearma, EO(A) .
Shri Nepal Singh, EQ(A)(SC)H

(Respondents 3 to 21 mav be served
Uhrough Development Commissioner,

Development Department, Govt. ¢t NCT
of Delhi) :

1
respondents and

respondents)
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1 Parkash, ;
E.O0.(A), C/o Asstt.Soil Chemist,
Barwala, Delhi :

Shri A.K. Bakshi.Advocate)
Versus

Govt. of N.C.T. of Delhi
Through Chief Secretary,

5th Floor, Plavers Building
Delhi Secretariat, New Delhi-2

secretary (Services)
Service Department
Govt., of N.C.T. of Delhi

7th Floor, B Wing, Plavers Building,

Delhli Secretariat, New Delhi-7

The Development Commissioner
Govt. of N.C.T. of Delhi

5, Sham Nath Marg,

Delhi-54

Shri Karamvir, T.A.
(Now working as STA in the scale
of 1640-2900 pre-revised)

Shri Ashok Kumar, HA
(Now working as in the scale
of 1640—29001pre«revised)

Shri R.C.Rana, HA

Shri Harbir Singh, HA
Shri Raj Pal Singh, HA
Shri Dalip Singh, SI
Shri Bijendra Sinagh, PPRA
Shri Satva Kumar, HA
Shri Yogendra Singh, H@
Shri §.C. Sharma, HA
Shri Rajendra Singh, HA
Shri Mishre Lal Yadav, HA
Shri Somvir Aryva, BO(A)

AP licant

... Respondents
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17. Shri Rav Avtar Gupta'HA

18.  Shril Suresh Kumar, HA-
19, Shri Amar Singh Kardam, HA(SC)
(Now working as SCI in the °calé

of 1640-2900 pre-revised) |
Z0. Shri Nepal Singh, EO(A)(SC) l
(Now working as MFQ in the s&a%q

|

|

J

of 1640-2900 pre reVLsed)

!

R
dRespondents No & to 20 . i l
All through réspondent No. 3, |
The Development Comm1331onor,§
Govt. of NCT of Delhi *.JRespondents
[\
( By Shrri Adjesh Luthra, Advocate for'offlclal
respondents and
Shiri R.Venkatramni, $r.counsel with Shri K.B.S.
: : Rajan, counsel ﬂor private
rebpondenLq) L '
0 ER,1D' E R . .
|

Justice V.S.Aqgarwal:

By this oémmon order both 0A No42937/2001.and
OA No.1286/2002 involving a common cahtroversy can
convenlently be disposed of together% In e%eroiﬁe
of  the powers under Article %09 of  thie
Constitution, the Delhi Administratién Subordinate
Service Rules, 1967 (for short, "the Rules" ) were
notified with effect from 10.2.1967, . By thel said

Rules, two  services known as ékecutive and

ministerial were constituted."As-perlRule 2, the

service was to have four grades name?y, Grédeél,
Grade-~II, Grade-III and Grade-IV. .Ruié 6 proVidé$
lfor the method of rmoruitment to !the various
'grades. Sﬁb«rule Jl) to Rule 6 prOVLdes -

|

"(1) Recruitment to Grade 1 : (a) 25% of
the vacancies in the arade shall be! filled by
direct recruitment in oonsultat1on with the
Commission. Th eduoatlondl qQualifications,

!
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age limit etc. shall be such as may be
prescribed by the Ministry of Home Affairs from
time to time for Category III Services, viz., .
Central Services, Class I and Class II in the
rules for the Indian Administrative Service
etc,  Examination,

(b) 75% of the vacancies in the grade shall
be filled by promotion of officer§ of Grade II
having at least five years servicel in the grade
en  the basis; of merit-cum-seniotrity on the
recommendations of the Departmental Promotion
Committee. !

(¢c) The vacancies shall be filled in the
Tollowing manner: ' '

Ist\Vacanoy)v

anIVaoanoy) By promotion

3rd Vacancy) ’ :

4th Vacancy - By direct recruitment”

In the vyear 1968-69, amendment to said Rules was
effected. Clause . (bb) Cowas added - whereby
Stenographers in the grade of s.Zle530/~ were also
iﬁcluded &s  a feéder grade Tor .the purpose of
Dfomotion to Grademﬁ of Ministériiﬁ serv%ce, In
the vear 1972, further ameqdmentéwas made as a

Fesult of which clause (bb) was subéﬁituted:w

!
| o |
“(a) in sub-rule (1) for clause (bb), the
following clause shall be substituted, namely:-

“(bb) Notwithstanding "anything contained in

sub-clause (b), (i) the Stenographers in the scale.

of Rs.210~530 or in the scale of Rs.210-472% who
have been appointed in a regular manner. in
accordance with the recruitment rules, and have
five vyears regular service in either or both the
grades, shall also be eligible to be considered for
promotion to Grade I of the Ministerial Service;

and {i1) Technical Assistant, ' Horticulture
Assistant, Plant Frotection~cum~Locust Asstt.,

Horticulture Research Assistant, Extension Officer
(Agriculture), Seed Developnent Assistant and
Supervisor/Demonstrator in the scalel of Rs., 210425

sy
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in the Development Commissioner s Office who have
been appointed in a regular manner in accordance
with the recruitment rules, and have . five vyears

regular service 1in the' grade, shall also be
eligible to be considered for promotion to Grade-I.

of the Executive Service."

Provided that the number of posts available -

for these categories will be in proportion to their;

respective strength as compared to 'the number of"

post in  Grade-II(M) to Grade~II - (Executive)
respectively.”

Vide the notification of 4.12.1980, two services
Known as ‘Ministerial anc ExeoutiVeﬁ Services of

Delhi AdministraLion Subprdinate Service were
. | ’ ‘
merged into a single service and hence known as the
|
|
Subordinate Service of Delhi Administration, By
|

virtue of the ame%dmént effected to the recruitment

i .

rules to Grade I now it provided that all vacancies

|
in Grade I should be %illeq by promotion of
officers of Grade II having 5 yéhrs regular service
in the grade on basis of Merit«cummseﬁiority on the
i
recommendations of the . Departmentﬁl Pﬁémotion
Committee, | | |

I
. |
] ' ‘\ L I i

E
| ’ )
|
1 .
Z. In the year 1992, a policy decision was

taken by the Delhi Administration trak no post of

ahy department
Pl 1

shall be included 1in - the feedék.‘ohann%l for

o |

specialized/technical nature in

promotion to the organiséd cadre i.e. ‘Delhi
. : | ' t ' :
}

Administration Subbrdihate’ Servide | (DASS) /Delhi

Andaman Nicobar Islands Civil Servicg in future,
C -
All  the . Secretaries and Heads of thei Depar tments

were directed to review the recruitment rules of
. 1
/& W
|
|
‘ :
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all such posts and explore the possibility  of
deleting the same Trom the feeder channel of the
organized cadre. As @ result of the said policy

! ] E ! : N P ]
P decision. the Rules were again modified and amended
‘ ,

vide the notifithion of. 2.11.1992. The same

reads:y ~

|
! .
“Amendment of rules 6 + . In “thé Delhi
Administration Subordinate Scrv1oe Rules, 1967,
in rdle 6 under item NoL 1 ‘(RQCFULtmeht to
Grade~1) for existing - CLTuq (b)), the
followings shall be substituted as under:—

"Notwithstanding anything pontalned in
sub-rules (a)/ Stenographers in the scale of
pay of Rs.1400~2300 who have becn‘dp901nLed in
& regular manner in accordance with ; the
recruitment rules '8  have . 5 vears regular
service 1in the qrade shall also bhe eligible to
be considered for promotlon to Grade~I of the
services on the bde;s of method of ' selection
prescribed in the NOLlllbafth F.3 W?S)/79 S~T1
dated the 4th December, 1980." |
‘(\ i

As a result of it, technical posts of

|
Department were deleted From the fee dér channel of
i i
Grade~I. As a result of this amend%nqt now, only
& - .

two categories 1n|the feedar channel for promotion

of  Grade I DASS are Grade II (DASS)  and

Stenographers,

|
3. As a consequence of exclusion 'of teohnical
cadire from the feeder channel for fhe Gfadewl
(DASS),  the technlcal off1c;al¢ in the[Developmént
Department were ‘grdntcd promotion 1ni thSiFA own
department to the higher technical posi available
in the scale of Rs.SSOO«éOOO/w} | Ceftain

. ! R L
representations were made for inclusion of these

Bevelopment .



technical posts once again as a feedér channel for

the post of Grade I. As per the appiioants in OA "

No,29372/2001, the representéiions made by -the
private respondents had been rejectedi However, on
2.6.2000, an order was.issued that ilg empioyees
(private ,réspondéﬁt) who @elonged to!the ex : cadre
posts were inc%uded inf the féé&er line “for
promotion to Grade I DASS cadre and Qere délinked
and reverted back to their old paﬁitions. fhey

were allowed to be includéd in the Ffeeder channel

of the organised cadre of Grade I DASS. The said

order reads:~ . !

A
h
I

t

“"The Hon'ble Lt. Governor lb pleased to
order that under ' mentioned 19 cmployeec of
Develiopment Depdrtment who belona|to ex-cadre
post§ and were 1ngludcd in the feeder line: for
promotion to Gr.I DA S Cadre VldelrotlflCdthHS
dated 22.5.72 and wcrc delinked fqom the , same
vide notification | No.2Z(34)/88+ S II Jdated
2.11.92, are reverted back to%%th01r old
position with immediate eFfect as it existed
prior to 2.11.92. }l

The above 1s subiect to the condition that
this order will not be treated as precedent and
no other post of specialized and technical
nature in any de artm@nt shall be! qllowed to be
included in the Teeder channel ofithe organized !
cadre of Gr.I DASS. No furtherl recrultment
will be made against thexpost vacated by these
anplovees, :

S..NO, NAME OF THE OFFICIAL &WQ§§l§NAiLQﬂ

1. Sh.Karamvir, T.A. ‘
2. Sh.Ashok Kumar, HA !
3, ShR.C.Rana, HA o ¥
4. Sh.Harbir Singh, HA '1
5. Shri Rajpal Singh, HA >
6. Shiri Dilip Singh, SI |
7. Shri.Baidendra Singh, PPA :
8. Shri Satya Kumar, HA

9, Shri Yogendra Singh, HA

- Wﬁ/




i
10. Shri S8.C. Sharma, HA S |
1. Shri Rajendra Sihgh, HA ‘
12, Shiri Mishri Lal Yadawv, H&
13. Shri Somvir Arva, BO{(A)
14, Shri Rav Avtar Gupta, HA
15, Shri Deverder Kumar, PPA
16, Shri Suredh Kumar, HA ,
17. Shri Amar Singh Kardam, HA(SC)
18, Shri Murali Dhar Sharma, EOQ{A)
19, Shri Nepal Singh, EO(A)(SC)

|

The above order will cease to . be effective
after the promotion of above( 19  officials as
Gr. L(DASS), ; ! '

! | .
o sdy-
| | (U.R, KAPOOR)

ADDL . SECRETARY (SERVICES)"

Subsequently, on 21, 1.2002 in exer?ise of ' powers
. { .
conferr?d under Article 309 of the Constitution,

the abovesaid order Bated 2.6.2000 cEme into being

in  the form of a notification which i$ also being

challenged and the same reads:-
P
"No.F.55/52/2001/S.1 - In exerclse of  the
powers conferred by the proviso tolarticle 309

of the Constitution of India, read . with the |

Govt, of India, ]Minisdry of Home Affairs 1.

Notification No.F.27/59-Him(i) dated the 13th
July, 1959 and all other powers enéb%ing him in
this behalf, the Lt. Governor of tme National
Capital Territory of Delhi is pleased to make
the following rules further to amend the Delhi
Administration Subordinate Services Rules, 1967
framed vide Notification No.F.3(16)/66-Services
dated the 10th February, 1967 as amehded From
time to time, namely:- ' '

\
Short title . 1. These rules may be
called the Delhi

Administration Subordinate
Service (Amendment) Rules,
2002. i
Amendment of rule 6 :In the Delhi Administration
Subordinate Sservices Rules,
1967, in rule 6, in sub-rule
(1), to clause ~{bb), the
following provisoishall be
inserted namely:- ;
"Provided that © the 19
officialsvworking.qn certain
u/{ZZ#Wg///”’;ffi‘ B
- |




A

pict Claeetipn

e ST AT AT TR
0 ei0ar 00305y oo trmtaos sibromsin s o2 =& AR
N R SRR

!

ex-~-Cadre .posts of
Development Oépartment who
were  included in the feeder:
Line for promotion to the
nost  of Grade~I (DASS) vide
this . Government s
Notlfication No.
10(25)/b7w8crv1oes ~TT
ddted the 197422 May, 1972
and excluded . vide
Not.floatlon : ~ No.
F.2(34)/88-8.. I dated the
Znd . November, BQZ but were
othctwlse ellglble for
promotion to Grade-I (DASS)
as on 2nd November 1992 and
! have been brought back in
' the | Teeder . channel for
) Dromotlon vide this Govt,
order * No.
F. 4\ﬁ4)/88 -S-1I1/Vol, II/17385-
58 datcd Ithe Znd June 2000
shall’ beI promoted to the
posts  of ‘Grade~I DASS fFrom

the date they become

eligihle For such
promotion." :

&, The apblycdnts assail E‘ﬂhe order of
- v
2.6.2000 and  the % notification | of  21.1.2007
: ‘ , |
i ' . i | '
asserting it to be! mala fide, arbitrary and
. ! ] l . ..

illegal.

!

5.  In O0A No.1286/2002 Flhed? by one Jai

B | .
Prakash also, the rlllef olalmed is identical, but

Jai Prakash asserts that he was i working asg

Extension Officer (Agriculture) in tﬁe Development

Department., The private respondents were also
| .

working against the posts of }.Horticulture
Assistants, Demonstrators, Extensi%n' Officérs
(Agriculture), Technical Assistants btc. in Cthe
same cadre -aha” in the same soale. ' The privéte

respondents 4, 5, 19 and 720 were working  in the

P

|



department, - on promotional posts in & higher scale.
The grievance of the said applicant is  that the

notitication that had been issued on 21.1.2002 is

illegal, It has ignored the fact  that certain

posts could rnot be considered for promotion to DASS

Grade I. The . saild applicant ' is being |
discriminated, The private respondents are

favoured for certain extraneous. conslderdflonc by

giving promotion o certain few choseln oFchers.
%

|

[

6. We have heard the pafties' iearned

counsel and seen the relavant record,

7. While giving resnme of the faoté, we have

an otder had been

already indicated that eerier

“issued in  the year ZOOO wh ;eby ’1t had been

directed that certain cmployees of tne Development
Department who are pr lvate,respondents and who
belqnged to the ex c%dre posts were.inoludéd in the
feeder ' line for pfo@0§ion to Gkadel;EDASS and were

delinked by the sameinotification §Qf 2.11.1992,

; : R ‘
They were reverted back to their oﬂd poéitions.
Without treating this order as a prec@dent it Wd‘_
dlrecLod that they should be 1nciudrd11n the feeder

channel of the organis @d cadre dnd'that no‘furthqr

!
i

. 3 , - |
recrultment has to' be made against the pots

occupied by these employees, We haQe %lready'noted

above that these private respondents @eré holding




"feeder Grade T Dhss vide thm

|

|
i . -
‘ |

' . ‘ L i
posks which were. specific ally excluded from the
| \ .

. j ».\ |
2.11.1992. We kno% from & decisit

nin ihe case of

Dr.Krushan Chandra Sahu & Ors. vl State of Orlssa

and Ors., JT 1995 (7) sC 157 that rule making
function under Article 309 of
|

is not exFoﬁtive.ll  The | Supreme Court

éhe Cénstitqtion

relied upon a decision‘in the cas e of B.S.Yadav &
Ors. V. State of Haryana and Ors.. AIR 1981  sC

561 with aproval. Once it is so anm earlier names
! .

of certain posts were removed frOm_&he Teeder grade

to Grade I DASS by an admihistratiye order without

issuing a notification in terms ofiArticie 309, of
the Constitution, their names could not be included
in  the Teeder channel ¥or ordanised gfade Qf DASS,
We have already noted above that thére are
statutory rules that had beeh fra%ed. If in an%
other ohannell any addition or delétion has to b%
done, it can only be done in e#eroise of powers
under Article 309 of the Constitution., The order
dated 2, ZUOO must be held to be not valid,

8. Great Ltr ess was laid w1Lh|respeot to the
notification of Z].l 2002 that has thereafter been
issued in exerdise of the powers opnferred under
proviso to Arjiole SOé. Qn' héhalf. of the
applicants, it was «tated that the: same 1s mala

1
Tide. For the purpose of “the |

‘notification of
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ratio deci dendi of the dec&sion in‘thp

therefore, to assall the same on the ground of mala

Fides. But if the notification so Cissued  is
. . . o,
uncanstitutional, in that‘ event 1t would be

Cpermissihle for fhl« Tribunal to quash the same .,

1l. Before proceeding further in. the validity

of the said notification of 21.1.2002, it would be
|appropriate  to take note of the decision of: the

Supreme Court as| to whptm r when th matter is

singled out, it could be stated that thlS is pick

and choose or not,

respondents  has drawn ouH attent:on towards a
decision. in the case of L.W.Mishra Institute of

Eoonomic Development and SLClal Change, Patna V.

State of Blhar and Ors.. {1988) 2~SCC 4F3. In that

; . . e L. . .
case, there was legislation for natldnallsatlon of:

educational institutions by pﬁages. . One
! \ | ’

institution was picked up in the first

IC

|phase. The
ourt held tLat it cannot bel held to be
| . . '

Supreme

I
’ . : Pl
ba sed on  pick dnd choos e method |when

! i that
institution was alread¢ 'béing Fully ﬁﬁn b? the
Government, It is' abundantly cléaﬁ from the

. R . A .
aforesalid that the Taots of the caselwqre'conflned
[ |

to the particular oFse thereln. But if the power |

had been exerc

ed grbltrdr hy, in that event, the

case  oF
| .
L.N.Mishra Institute of fconomic Develbpment and

Socilal Change (supra) will not apply.

Aahg—<

The learned COUHbCl for - the
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12. The position in law is not disputed and~

I
. . : |
more often than once, it has b@eni observed that

equality and arbitrariness are SWOrn  enemies.

| .
Whenever . there is arvitrariness @#d equality 1is

: N l S I
denied or it aflffects thQ~material]Hules enshrined

under Articles 14 and 186 of the qustitutidn, the

person concerned can alwavs seek his[constitutional

redressal, The| law permits classification émongﬁt
. ] N .

unequals. If it is arbitrarily exercised and
| k

otherwise also the power did n?t'exist; hecessarily

such an order would be hit by lthe principles whioh‘

we have already referred to ébovehi A Bench of . 7

Judges  of the Supreme Court in the case known as
|

'

The Special Courts!Bill, 1978, AIRLT9?9 SC 478 had

I .
certain officers
L .

¢ | ! f
. . s 2l 3 i
prov1éed certalh\gﬂldewllnes and
, ‘ J ‘ ; ‘

were given certain prdpositions_!pertaining to
i ! 11 ‘ ‘ '

Article 14 of the Constiﬁution;; We ltake dp three

such  answers which were given' and are relevant For

the purpose;m

0
i

. ; |
“1.The firét bart of Article {14, which was.
adopted from ‘the TIrish -Constitution is  a
declaration of equality of the Civil rights of
all persons within the territories of India,"”

T The principle underlying He guarantee.
of Article 14 is not that the same Hules of law
should be applicable to all persons within the
Indian territory or that the sanle remedies
should be made avallable to them lrrespective
of differences of circumstances, " '

"7, That" the classification mhst not be
arbitrary bhut must be rational, that;is Lo savy,

iy
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1t must not only he based on some quallities or
characteristics which are to be found in all the
persons arouped together and not in others who
are left out but those gualities or
characteristics must have a reasonable relatlion
to the obiject of legislation.”

It, therefore, must be heldf that when there 1is

clatsification effectgd, it has to be rational and

not arbitrary though @11 persons ,huuld he treated
alike, Same laws cannot be made applioable to all

nersohs 1T they are uneguals.

| |
13, Reverting back to dhe nTtifiCation of
1.1.2002 which we have already reproduced above,
we in the First instance take the later part of the

said notificatlion whicw recites. that the priyate
r

reSpundentT were otherwlse ellglble fur promotlon
| | | ‘ ‘

to Grade I DASS onﬁZ 1% 1992. They hdd been

brought back 1n feeder channel for oromotlon vide

the order of 2.6.2000‘ and ghereupon ‘the
notitication states that they should be promoted to
Grade I DASS Tfrom the date they become eligible for
such promotion. It mefer* to automat):% induction
on promotion to the Grade I DA S. No% only it
given them retrospective promotidn ; but no
Depar tmental Promotion Committee Meetingé is being
held, nor it is being considered 1f the? were 1in

| .

Tact eligible or not. In the absence of

pre-requisite of the rules belng satisfied, it must
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Tollow _that the sald notification
suffers from the vice of arbitrariness. The

rights  of the other persons necessarily would

be affected,
1 4, Even the first part of the
notitication provides that the private
) {

respondents who are described as ]@ officials

working in certain ex~cadre posds in  the

i

of  2.11.1992 should be

Development Depirtment and were excluded vide.

the  notificati
eligible to Grade I DASS. We have  already
referred to abov% that thg Government order of
2.6.2000 was ‘nét & ﬁotificatﬂon issued and
should not have much. leggl foAcc. W@ do  not
dlspute that the Admln1<trdtor Wwill have power
to exclude or 1ncludc certain oadre Aosts from
the zone of consideration. The posts on which
the private respoﬁdentg were woqklng were

exclu&ed to be onsmdered for ‘promotlon in

Grade [ DASS., If: LhCTDFlthW respondcnts were
excluded, it was iin ' purSuanré; of 1the
amendment to Rulé 6 of tLh F Délhi
Administration Subordinate Servicei 'Ruigs,
19867, The notification Was ; issu@d
on  Z.6.1992, c%rt%ip 1'p9sts, i'cadre$
etc.  were exoiuded.! Inéuciion ‘ofl ' only




-

Private respondents, therefore, WOuld
SCrutiny, Either & Cadre or‘pust shouid h

ave beep
included

in terms o Rule ¢ or the same should not

1d ratlon.
Rersons who are private respo

be inp the zone of con

Picking of 19

j ,
ndents' does not appear
M. The
of L.N.Mishra Institute O

Lo be logical conclusie decision in the ¢
T Ec

onomic Deve)opment and
Social

|
Change (Qupra) will have lrttie impact in
the present caoe. The reason given’that they were
o OtheIWlSe ellgl le for promotlon

Lo Grade I .DASS
cannot pe Jjustified becau<é eligibllzty “1s one-

thing not Co-related with a pa:t:uular cadre, post
or service to he Considered for iﬁClUblOH in  the }
: feeder - cadre forigrage I DASS.

Therefore, We have .
no h951tatlon

in holdjnq|thqt

F
deqervLs to be Quashed. -

he Impugney order

| | A |
i .
1 4, For these reasons, we aliow the

present
applications and qugsh

not Stand

thb 1mpugned1 order dated
. é ] , !
J 2.6.2000 and 21.2.200%.‘ No jcosts, | | - |
) l - \\_i_\r ] M“A_‘%I _" ‘;__ \
B R
(S KA Naik) : P (v.s, Aggérwal)
| : Member (a) : Chd;rman.
~ .
E o /snsy



